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of the Sixth Plan. The Plan propose
a package of policy measures con-
sisting of guidance, credit facilities,
training, marketing and other mea-
sures of promoting self-employment
of individuals and groups of indi-
viduals,

Commercial sale of Solay Energy for
Cookers ang Geysers

2877. SHR] MURLIDHAR CHAN-
DRAKANT BHANDARE: Will the
PRIME MINISTER be pleased to state
whether it is fact that the Depart.
ment propose to sell its newly deve-
loped technology for solar cookers and
solar geysers for commercial utili-
sation and exploitation?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N. SINGH): The technological
know-how for solar water heating
systems (geysers) for residential and
industrial applications has already
been ftxansferred, through National
Research Development Corporation of
India, to some manufacturers, Some
firms have started manufacture and
sale of solar water heaters in the
country.

A number of different designs of
solar cookers have been developed
in the country. Some of these designs
have been given over for commercial
productior..
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Unauthoriseq construction in Delhi

2880. SHRI KRISHNA NAND
JOSHI: Wil the Minister of HOME

AFFAIRS be pleased to state:

(a) what ig the number of licen-
ces which haye been issued by the
Municipal Corporation of Delhi for
running shops alongwith the criteria
for issuing such licences during 1980
and 1981 so far;

(b) whether there are cases where
the wunauthorised construction/struc-
tures have been demolished or re-
moved and whether any licences have
been jssued after demolition thereby
enabling the wunauthoriseg occu-
pants to reconstruct the structures
during this period;

(c) whether the penalty is im-
posed on for carrying out trade with-

out any licences in the residential
houses/area;

(d) whether Government are
aware that shops in Guru Nanak
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Market, Pusa Road, Delhi remain
open til] late in the evening and
misused by anti-social elements; and

(e) if so, what are the details
thereof and what are the names of
the officers responsible for the issue
of such licences and what action has
been taken or proposed to be taken
against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The Municipal Cor-
poration of Delhi hag issued 11357

licences for running the shops under
its jurisdiction durirg the year 1980

and 1981. Some of the main criteria
for issue of these licences are as
under: —

(i) Application from the appli-
cants on prescribed form,

(ii) Site plan ang key plan.

(iii) Labest rent receipt or proof
of ownership.

(iv) Prof of shop establishment.

(v) Certificate regarding un-
authorised construction from Buil-
ding Department of M.C.D.

(vi) Indemnity Eond.

(vii) No objection from the Chief
Fire Officer in case of hazardous
trades. R

(b) No, Sir.

(¢) The Municipal Corporation of
Delhi has stated that the offenders
are prosecuted.

(d) No instance of misuse of shops
by anti-social elemsants have come
to the notice of the Police. The Com-
missioner of Police, Delhi have al-
ready issued orders prohibiting the
opening of Pan, Cigarettes and aera-
ted water shops beyond 11 pM. with a
view to stopping assembly of persons
who often are a source of annoyance
in the neighbourhood and indulge in



